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to matter of
Nofifications under Indian T Act,
1885 and Indian 1;:30130- rm Act,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) ; Ibeg toley
on the T. ble :—

(1) (i) A copy e"ch cf the following Noti-
fica ticns (Hindi ¢ nd Englich versic n<) under
sub-secticn (5) of section 7 of the Indian
Telegr: ph  Act, 1885

(i) The Indi- n Telegra ph (Fourth Amend-
ment) Rules, 1981, publiched in N¢ ti-
fice tion No. GS.R. 920 in G’ zette
¢f India dated the 10th October,

1981.

The Indian Wireless Telegraphy
(Commerci- 1 R dio Opers tors Certi-
fizate of Prcficiency : nd Licence to
operate Wireless Telegr: phy) Amend-
ment Rules, 1981 publiched in Ncti-
ficaticn No. G.S.R. 1022 in G’ zette
cf Indi: dated the 14th N vember.
1981. [Placed in Library See No.
LT-2972/81]

i)

(2) A copy erch of the follewing Noti-
fications (Hindi 2nd Englich versicns) under
sub-secticn (4) of secticn 10 of the Indizan
Wireless Telegre phy Act, 1933

(i) The Indis n Wireless Telegrs phy( Pos-
session) (Amendment) Rules, 1981,
published in N tific: tion No. G.S.R.
777in G zette of India da ted the 15th
August. 1981.

(i) The Indion Wireless Telegre phy
(P>ssession) (Amendment)  Rules,
1981, published in Notification No.

G.S.R. 903 in G- zette of India_dated
the 3rd October, 1981,

[Placed in Library See No. LT-2973/81]
RE. DISCUSSION UNDER RULE 193

MR. SPEAKER ; Todsy we #re going to
have a discussion on the situr ticn 7 rising
out of the conspir’ cy by sep- re tist elements
against the integrity of the country. I
would like the Members to take prrt in the
discussicn tod:y ind be present in the
House because Irst time When this impcr-
tant issue w s teken up for diccussicn, we
hsd to : dj urn due to lsck of quorum. I
will.nots pprecia te thats gzin. Thisis? very
important issue :nd When this is set for
discussion it should be discussed properly
and ' thoroughly. It is a very important
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thing 2nd we must do our duty by pe rticipa -
ting in it. : .

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : Why nctt: ke itup: t 2 PM ?

MR. SPEAKER : This is to be taken up
at3 p.m

SHRI ATAL BIHARI VAJPAYEE :
Even befcre th: t it ¢: n be tz ken up; imme-~
dig tely ¢ fter lunch hcur,

MR. SPEAKER : I will cerry cuias you
like. I will see. '

12.04 HRS.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Agitation by farmers for remunerative price

for cotton
SHRI ARJUN SETHI (Bh:dr k) : I
cell the :ttenticn «f the Minister

Ccmmerce to the fcllc wing matter ¢ f wgent
public importance : rd request that he m: y
m: ke & st: tement therecn

“The reported @gitations by frrmers
fer remuners tive price for cotten in
different pi rts cf the country, perticule rly
in Mahe re shtrn ™

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA
NAB MUKHERIJEE ) : Sir, Under Section
24 of the Mz h: 1 shtit R: wCctter (Piccure-
ment, Processing @ nd M rketing) Act, 1971,
at the commencement of every ccttcn sea-
son the Cctton Cocordini ticn  Cc mmittee
esta blished under sub-Sectic n (ii) ib’'d hs « to
recommend to the Sti te G¢verrment the
guar: nteed prices for the different vs rieties
or gr: des of cotten £ nd such pricest re to be
notified in the Officic | G zette by the State
Government, The Ccmmittee consiste of
four representa tives of the Centr: | Ge vern-
ment : nd four cf the State Gcvernment.
For the yerr 1981-82 the G vernmeni of
Mezhi re shtie s ¢ wire thi t the gus 12 1iced
prices will be the st me ¢ s durirg 1980-81.
Itis understocd that the Maharashtre Maike-
ting Feders ticn hi < beer payirg the : fore-
said prices ¢nd theie hac nct been zny
difficulty in m king p: ymert cn 7 cccuni of
any-uncerts irty in this behs If It we uld be
cler r th: t there is neither #ny uncert: ir
nor any responsibility on the part of the
Central Government to fix prices.
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" On the basis of informa tion made availa-
ble by the Stz te Government, it appea rs that
a section of the farmers in Amra ve ti District
have been demanding a price of Rs.966 per
quintal which is unrealistic when compered
with last yeer’s prices and current year
merket prices & trends. In support of their
dem’ nd, 2 crowd of pecple which ge thered
ot Nag: ri in district Amrave ti, resorted to
traffic obstruction on the Highw.y, stong
throwing and ¢1so dom*ged public proper-
ties. After repested atiempts to disperse
the crowd f- iled, the police opened fire with
410 muskets resulting in injury to three
peiscns. The situstion is reported to be
under control and there hive been no re-
percussions of this incident, as intima ted by
the State Government, anywhere else in the
State.

SHRI ARJUN SETHI : It is the uccepted
policy of the Government thit the growers
should be p7id @ remunerative price for their
produce sO £s to provide incentive for sus-
tained increase in production. The hon,
Minister hrs pointed out in his statement
that the Committee have recommended
for this yer v the same price aslastyeer. So, ot
the outset. T would like to  know w!}clhe_r,
the Government do not consider the rise in
prices of inputs such 2s fertilizer, pesticides,
diesel ete. while fixing the price of cotton.
Because, s we ¢ 11 know, the prices of all
these items hive goneup tiemezndously.
Hz2s the Committeee gone into the details of
the rise in prices of these inputs o nd, if S0,
why h~s the Government not considered it
wice encugh to incre2 <e the price of cotton ?

Moreover, the hon, Minister has stated
that from the point of view of Government,
Rs.966 per quint?], which hos bzen demn-
ded by the farmers, is unrelistic. It is not
unreclistic on the port of the Committee,
which h= s gone into the deta ils of the pricing

policy, to si y thet no rise in price should be |

given in favour of the growers.?

12.06 hrs.’

. DEPUTY SPEAKER IN THE
(MR CHAIR]

Simile rly, <o for 25 the pricing policy is
concerred, it is the common prectice for the
Government to refer the m” tter to the APC,
Mey T know whether this time they h-ve
not t* ken the recommende ticn of the APC ?
Because, timeand # g2 in we ore told the t the
APC is the appropriate authority, which
recommends to the Governmenta remuners -

tive price.
The hon. Members h»iling from Mz ha-

ashtra have requested the Government to
:nsure tho t the price of cotton is linked up
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with the price of cloth, “The “hon.
Minister of Inform" tion and mm.
when he wasa membar here in 1974, advo-

céted that the price of cotton must be linked
with the price of cloih. -

So, I would like to know whether the
Government considered this point while
ﬁlx:?hg up the prices of cotton as well as the
cloth, 1

Sir, I would like to know further, in the
interests of the cotton growers what specific
steps the Government hz s tz ken to see that
specula tive tre de does not ta ke placeand the
interests of the growers ¢re best <erved.

These  re my specific questions.

SHRI PRANAB MUKHERJEE : Sir.
so far ¢s the APC is concerned, the APC
fixes the minimum support price t: king the
verious f:ctors into : cccunt  including the
increzsed cost of inpute.  Butsincelest year.,
the hon. Member kncws thi t this minimum
support price has no relevi rcein - the sense
thz t the existing me rket price is much higher
I would just like to give the figures in respect
of certa in ve rieties to show what he s been the
price trend in the last three yeo e,

SUPERIOR VARIETIES -

Veralaxmi : In 1978-79 the support price
wi s Rs. 385 per quint~ 1, the minimur gua ra n-
ted price by Mi hero shire M: 1keting Federu -
tion wos Rs. 440 per quintrl, In 1979-80
the support price fixed by APC wis Rs. 41 5.
the minimum gu-ronteed price in M2 hars .
shtra rem~incd# ( Rs.440. Inthe lastcotton
se”son the support price increzsed to Rs.
425 and the minimum gus ranteed price on
7th November w:'s determicined # t Rs. 490
and cn 27th November it w2 s determined at
Rs. 530. Thet meons. frem 1979-80 it has
incrersed from Rs. 440 to Re. 530.
(Interruptions). Therefore, the point is tha
there are two requirements tho t : re needed.
So, to mzintain the monthly precurement. a
gurrenteed price is to be determined by the

Maohreshtre Government srd it i. to be

gazetted. As the hon. Member is aware,
the scheme w:s extended for one year on
the condition: that the minimum price will

¢ determined by a Committee congisting
of the represents tives of the Government
of India and the Government of M= he rash-
tra including the Textile Commiscicrer,

PROF. N.G. RANGA (Guntur) : What
about the growers ? y

SHRI PRANAB MUKHERJEE : Gro-
wersare not coming here bece use the Maha-
rashtra Federa tion is representing themalso,
Therefore, this wes decided. As the hon.
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Member is aware, the Cabinct did not deci
the minimum support price this t'ms bscause
according to whe tever the APC recommen-
- ded, the minimum support price of the me-
d'uau‘lm \;ariety would be roughly Rs. 397 per
quintal. ;

SHRI CHITTA BASU (Baissat) : What
was the last yeer's figure ?

SHRI PRANAB MUKHERIEE -: In
1979-80 the figure of that veriety wés Rs.425.
Lzst vear it wis Rs. 415,

SHRI CHITTA BASU : Lost year, i.e.,
in 1980-81. the APC price wis Rs, 304,

SHRI PRANAB MUKHERIEE : No,
no. Youere talking of J-34 veriety. I am
talking of Varele xmi veriety. Theie are a
lot of varieties. So, don’t mix them up.
I am talking of. . Veralexmi, a higher vatiety
which is tic m*jer concern right ncw.
You £re talking 2 bout Punjab J-34 variety.

ore, wha t we s decided is that theycen

determine the minimum gu:renteed price
at thelast year's levelo nd lost year the price
was determined thrice, once at the beginning
of the season, ancther on 7th November & nd
another on 27th November, 1980.

As the hon. Member has seen. it hos
gone up from Rs. 440 in 1979-80 to Rs. 530/-
in 1980-81 cotton seeson. So, we thought
that tha t would be the bast price of this year.
There was no uncertzinty in regord to the
minimum gusrantee price 10 be determined
by them. One poirt is to be kept in mind.
It does not reflect the m~ rket price. Gua-
rantee price is given throuzhout the yerr.
Market price depends to scme extent on the
market situation of demind and supply.
At some point of time it may go highand ¢ t
some point of time it m*y go down,

While the minimum support price is being
determined, ¢ s I heve : lree dy mentioned, it
is not relevent in the sense bxcause nobody
is asking anyone to operaie any organisé -
tion &t minimum support price. Market
price is much higher than (he recommended
minimura support price. Therefore, C.C.1.,
or Meharashtre Marketing Federation or

other co-operatjve orgs niss tions « re Opere -

ting 2t norm* 1 market price.

In regord to the scope of elimine ting the
role of the speculafer so far o5 cotten is
concerned, to @ considera ble extent we he ve
baen able to do that bacause Msohsroshtre

. Marketing Federation purchices 15 to 16
lakh bles, C.C.1.71so purchaces about 12 to
13 lakh bales. Certein other co-opera tive
ncies  in Punjab and Heryana
also purchase 7 to 8 lakh btles. ere-
fore. nesrly 509 of the total production
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which is roughly about 801akh bales is being
purchased eiﬁ]e_r by the Co-Opera tjve orgs ni-
sation or by the public sector orge nise tions
and as a result of that we have been
able to stabilise the price.

One point we sha1l have 10 keep in mind
while determining the price of cotton and
tha t is with reference to the price of the yarm
because after 11 yzrn is being used by 10
lakh handlocm workers. So for a as ratio is
concerned, s 12 m told—I ¢ m not s n expert
but our office has given me the fi
cotton contributes 70% « f the price of yarn.
Therefore, if the price is fixed 2t Rs 966
per quintsl, which ncbody hes recemmen-
ded—neither the Mz he re thitri Ge verr ment
nor cven the M.Ps with whom 1 had dis-
cussed—the question will v rise 2 t whr  price
we sho 1l have to give yirn to the wes vers.
Therefcre, ¢ balance is to be struck between
them and thot ¢ ttempt is being made.

I would nct be ¢ ble to give further detailed
information becau:e just ncw 1 ha ve initia -
ted discussicns with the M: ke reshiye Go-
vernment and the Commitiee w hich has been
set up they will #lso be meeting and 2 fter
tha t it would be possible for me (0 overcome
the problem which hos ccme.

SHRI CHITTA BASU (Berasot) : The
stotement, s & m~ter «f frct, dees not
rezlly cover the principe | issue which has
been reised. The principel issue, if you
take ncte of the Metion itself,. is the
remunerative price fora cotton in different
pirts of the country, perticulerly in Mg hs -
rashtre.  Therefere, the princips | or fecus
of the Mcticn is remuners tive price for the
cotton growers. 1 opree with the hon,
Minister the t this remunerative price is con-
nected @ 1so with other foctors viz., the lin-
kage between the price of cotton and yorn,
impert policy of the Government in regard to
cotton, role of the C.CI.. the “monopoly
purchasescheme as proctised by Mz he rechtra
Government,

.

PROF. N.G. RANGA : It is not monc-
poly.

SHRI CHITTA BASU : Thete 21e some
cther issues viz., whether it is to be given or
should be given to the cotton growers for
stepping up preduction and for higher qua -
lity production. These zre the m-jor
issues or factors which #re connected with
the question of remuner: tive price. =

Coming to the central point of the remu-
nera tive price, the Houce should know end
perticulerly the hon, Minister shculd knew
whe t we ree lly mean by remurers tive price.
The remuners tive price is that price which
covers the cost production plus certain |
marginal prefit.
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matrer of :
- PROF. N.G. RANGA: : Risk #lso.

-~ SHRI CHITTA BASU : I include risk
elemeit, tre nspcrt element, in ¢ lcul; tir g the
cost of prcduction.  Ri:k element is there.
Linclude it in the elements which cover the
cost of producticn.

The prcblem is th: t the concept of remu-
ner: tive price which we underst: nd is not
the s me : s the t of the Ge verrment.

PROF. N.G. RANGA : Why ?

SHRI CHITTA BASU : Y« ush: Il under-
stand frcm the figures. Yo u she 1l urcer-
strnd why it is so. The figures will shcw.
The remuner: tive price, 1 g¢in repe: t, is
the price which ccvers the entire cost «f
production of cotten plus ¢ m- rgine 1 prcfit
for the growers. As I s id e rlier, the risk
elerient : nd ¢ 11 other thirgs ¢ re ccvered in
the cs Icule tion of cost of production.

There re figures prepr red by the Mrha-
roshtrr cotton growers Asscci: ticn., Very
recently. 1 h:d been there :1nd I hed i n
oces sicn ¢ fh ving a det: iled discussion with
some of the le- ders. According to the ccst
sheet th: t they heve prcduced—1I know,
thi t h' s 7 lso been apprcved by the M h: -
rashtre  Gevernment— the ccst «f cultive -
tion per quintz] of cottcn is Rs. 517.12 p.
These figures relate to lest yei r.  They pre-
pared this thing lest yerr.

Now, coming to Prcf. Ringe’s query,
this cost of producticn hr s been cr lcule ted
by the cotton growers ¢f M* b ri «htre ¢ fier
taking into #ccount £11 thcse thirgs, the
element of risk. etc. #nd th:t ccmes tO
Rs. 517.12 p. This figure cf Re. 517,12 p.
is on the basis of cost of ¢ griculturs 11 bowr,
the t is. £ mily 1: bcur : nd cn the brsic of
Rs. 4.50 p. ¢ s the de ily wage fcr the £ gricul-
tur | worker. The cc mput: ticn we s mace
on the basis th: t 7 gricultus: 1 1: bourers a1e
peid it the rete of Re, 4.00 fcr the female
worker r pd Rs. 4.50 p. fcr the me le woiker.
But if we t: ke into : cccunt the minimum
w ge gu' ri nteed for the s griculture 1 werkers
in the country, it shculd be Rs. 10z nd, cn
the basis of thrt, the crst ¢f producticn
comes t0 Rs. 632.75 p. Thic ic my ccrcept
of the remuner# tive price. I thirk the whcle
House will: pprove this concept of remune-
rative price.

Yeu heve herrd Whet is cctuelly beirg
given. The APC his fixed ¢ price fcr
cotten 7t Rs. 304 for @ perticuler vi riety.
17 gree thr t the t pe rticuler vi riety is not the
variety you hr ve menticned. Th: t vi riety
is 5 320-F/414-F/3-34. But wh:i t hi s been
theactuw 1 pri ctice in M: bv ri shtre 77 Even
the gu' re nteed price which he h: ¢ mentio-
ne g:s not been made avail: ble to lhe‘cgtl(,n
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growers of Mi herichtre. 1 kiow it ficm
my perscn: | experience. Whe t they h ve
tcld is thi t they rever gctmere thi 1 R, 380
per quint: 1 I <t ye: r. Even the gu' i 1teed
price w s higher th: n thi t,: ¢« per the state-
ment made by the hcn. Minister. _

Therefc re. ycu willz gree the t the cost wes
Rs 517 cnthe b sis of lcwer ri te of w: ges
to the wirker: but the cctten gre wers got
only Re. 2380/-at the highe:t and, therefi re, the
{veri geccst per quict: 1« foc tter wre : bout
Re. ]37}-.!_ = i l3i:. ech frimer lcet ¢
amcurt « <.137/- by prcducirg ¢ quint: 1
of clcth. This is the F.:;ilu: ti(ng. 1 :

Therefcre. I thirk thr t the dem nd fer the
cctten groweis ¢ 1l cver the country pr rti-
culirly in M bireshus fir higher cctten
price is ju:tfied i nd the Geverrmert his
get nothing tc cppeseit. They shc uld ncte
oppeseit, Their demyrd is juctified. 1
dem' nd th: t the whole Houe will suppert
the justified dem rd for higher price fcr
cotten ¢ 11 cver the ccuntry pi rticuli 11y the

cctten growers of Mihiri shtee . (Interrup-
tions), -

_ The most respected Mr. Chaver l7¢t yerr
jcired us in the Dardi m¢ ich demarcirg
higher price for ¢ griculturi 1 prccuce. Fe
might i ve chs rgec <ice but Ihepe th: t he
hi ¢ nct chi rgec hic philcsorty.

You have not changed your philosophy
Would you lend vour good offices’ to
see that the demands of ths cotton
growers of Maharashtra are conceded to
and will you also lend support to the
justified movement?

The question of linkage is very important,
1 do not want to go into much details on
this but I can only inform the Hon.
Minister that his predecessor Mr. D.P.
Chakravarty when he was Commerce
Minister of Government of Indja in a
Confer¢nce at Nagpur agreed with the
orgeniseis of the Conference that there
shou!d be linkage between the price of
cotton and the price of yarn and for that-
purposc, a Committee was set up. But,
notody know what has been the recommen-
dation of that Committee.

Mr. Sathe has been referred to. I know
that he was one of the tig champions of
the movement of cotton g,owers on the
demand of linkage of prices of cotton
and yain.

To - illustrate this particular point, I
will orly read a report from an editoria
of the Economic Times. 1 quote: . -

“The price index of cotton fell from

208 in 1976-77 10 rule around 1.65
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" dvring the two vears, 1978-79 and
. 1979-80. The indice for yarn and

cloth, however, continued to move
up during this period. From
193 in 1976-77. the price index
for yarn rose to 233 by 1979-80.
During the same period, the index
f";]lb cloth improved from 172 to
200.” é

Therefore, the rise in the price of cotton
is not refl ctea by the rise in price of e th.
Cotton price is much higher than the rise
in price of raw cotton, Therefors, unlsss
there is a proper linkage between the
price of the two. it will alwavs be going in
favour of textile barons aad tycoons.

My chargs against the Government is
that they decide the price of cotton having
thé interet of the textile magnates and
textile barons and tycoons in their heart.
They run with the hare and hunt with the
hound.

‘Unless the Government -changes this
policy of apprecarem¢nt  of textile
barons and tycoons, the cottol growers
cannot be given fair price.

1 hope that the Government changes
its basic policy.

~ Coming to the policy of import, there
is a very big conspiracy in it. When th:re
is stock of indigenous cotton in our country,

the Government goes in for import of
cotton,
I woulddraw the attention of the

Minister to an editorial comment of the
Ecnomic Times which reads:

“The cotton textile industry may have
several problems, but shortags of
raw material; is not one of them.”

This is not my view. The Feoramic
Times in its editorial states that shortage
of raw material; namely cotton was not a
problem for the textile industry. But
the Government has decided to imnort
five lakh bales of cottoa from abrjad.
This. Goverament. I accuse do not agree
to give a fair price to the agriculturists
of .Our country, but they import cotton
at a higher rate just to depress the price
of gotton in the country. Therefore, ualess
the import policy of cotton is changed —
in the case of wheat we
is not necessary for me to explain; the
same policy is being pursued in the matter
of, depressing the price of cotton in our
country— unless the Government changes

have seen it; it’
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its pélicy' justice cannof be done to the
cotton-growers cf the country.

I would refer to another point, and that
isvery simple, the role of the CCI.
Only yesterday the news has appeared
given by the PTI, not by me or you, Sir....

PROF. MADHU DANDAVATE

(Rajapur) : CPI?

SHRI CHITTA BASU : Do not have
an allergy for CPL

PROF. MADHU DANDAVATE : I
like them very much.
SHRI CHITTA BASU : It is a PTI

report from Bhatinda

“The Cotton Corporation of India has
virtually suspended  its- cotton
pracuramznt opezration in 20 cut
of th2 26 cottoa markets in Punjab
in which it operated last year.

“According to official sources, this step
had been taken following directions
from the hszad- office to purchase
with parity rates fixed at Rs. 510
per quintal.

s
~

“The sources explained that, in the
remaining six markets, cotton
purchases were nomizal. The CCI
purchased only 243 bales of cotton
from these centres agaiist tha daily
average arrival; of 4,200 bales in
Punjab markets.”

The average daily arrival in the market
is 4,000 and odd bales. The CCI purchased
only 200 bales, and they have stopped
purchasing because the price is Rs. 510.
Government is not willing to purchase
cotton, Punjab variety, at Rs. 510. May I
know from thz hon. Minister in this con-
text whether they would give directions to
the CCI to purchase as much as possible
at remunerative prices, if not remunerative
at least at fair prices. .

Coming to another point, namely,
the monopoly purchase scheme of
Maharashtra Governmeant. . ...,

MR. DEPUTY-SPEAKER: Please

try to conclude. You have takea 20 minutes
You are a very senior Member. How can
1 teach you? There are three more hon'
Member to ask questions. :

SHRI CHITTA BASU: The monopoly
purchase scheme of Maharashtra Govern-
ment, I am told, is not a permanent one.
It'depends on the sanction or green signal



247  Calling attention
_ to matter of
from the Government of India, Thsy
wanted cxtension for ten years, but the
Government _-has agreed to extend only
by One Year. I do not agree that the cotton
purchase scheme of Maharashtra Govern-
ment is foolproof. But it is a step forward
towards compulsory procurement.
The problem caunot be s0lved unless the
entire cotton production is purchased by
the Government. That is the ideal condition.
But it is not possible at this tim: to have
that monopoly procurement all over ths
country. But the Maharashtra Government
has taken a step forward towards that
and this Government at the Centre does not
like that scheme or does not want it to con-
tinge that for any longer period. I would
like to ask whether the Government would
continue to support thatschzmzand see that
the soh:mes is also made foolproof and
more money is given by the RBI to
maka larger purchases so that thecotton-
growers may get a fair and remuncrative

price.

Lastly this Government always gives
soft loans to ths textile magnates for
modernisation and these textile

magnates are naver interested in  moderni-
sation. But little has been donz by th=
Government to give aid to the cottoa
growers by way of giving inputs a t subsidised
rates. Therefore, may I know whether the
Government has got any such proposal
of giving inputs for the cotton growers at
subsidised rates and also to see that all
encouragement and aid is given to the
cotton-growers for stepping up of pro-
duction and also improvement of quality.

Lastly, this nseds an overhauling of ths
policy and ths overhauling of the policy
should be based on the idea of going ir
for compulsory procurement of cotton and
in that respect the Government should
take immediate steps. Would  the
Government take steps of the nature as
in Maharashtra but for othar States also
where cotton is grown?

SHRI PRANAB MUKHERIEE
The hon Member has in his long observation
covered a number of subjects. I would not
go into arguments. What should be the
remunerative price 7 He has quoted some
statistics. 1 also have some statistics with

SHRI CHITTA BASU: You give it.
SHRI PRANAB MUKHERIEE

. Like cconomists and politicians no two
statisticians will ever agree.
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_ What should be the remunerative price
including the labour and other

which he mentioned? These are taken into
account by the APC but you never agree
with the APC. Sometimes we also do mot
agree with the APC. When APC and the
Planning Commission take into account
and fix the price at Rs. 690 per quintal for
cotton you can arrive at what should be
the price of yarn, what will be its effect
on the 10 million persons engaged in the
handloom sector. I am not going into_the
fabrics, I am just confining observations
to the users of yarn. Your argument is
very simple and sitting there you can say,
“Subsidise it’. I will like you to p
remember the last part of our observation of
providing subsidised inputs. In the Budget
statement if the Finance Minister, accepting
vour proposal, comes forward with a heavy
dose of deficit financing to give more
subsidies, what will be the hon Members®

reaction? Therefore, I am not going into-
that aspect.

He has said that we are determining the
policy of cotton procurement and cotton
price keeping an eye on the interests of the
textile mill-owners. The hon Member has
conveniently forgotten that the Goven-
ment of India is the biggest textile mag-
nate because it has 103 textile mills under
NTC. No individual owner in this country
has got 103 textile mills. We took one such
mills in the hon Members State. The
hon Members State Government comp-
elled me to take it over which was closed

for 19 months......

SHR1 CHITTABASU: You have done
a good thing. "

SHRI PRANAB MUKHERIEE: At

the same time we know how to run a mil
and where the shoe pinches. 1t is not
merely the profit motivation.

Even from the N.C.T.angle, we know
what has been the effect on the price of
cotton and other things. When we talk
of the remunerative price, nobody denies
that they should geta remunerative price.
Apart from any other logic, this is a
simple logic that if they do not get that
price, they won't produce and they won't
produce if raw materials are not being
made available to support that industry.
Therefore, that point is always
into account. What 1 wanted to point
out was this. What is the minimum support
price for this year or last year is not rele-
vant. It is not relevant in the sense that
the market price is already high. In
cotton we have been able to fairly stabilise
the price because of the institutional
arrangements we have made. The mono-
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poly procurement scheme of Maharashtra
i continuing and nobody- is saying that
this scheme will be discarded right now.
Jt' bas contributed to the stabilisation of
cotton price and to providing assistance
to the growers. I do not know how he
mentioned the figure of Rs. 380. So far
as I understand there is a system of passing
not only the remunerative price but also
the profit at the end of the, year. The
payment is made in two instalments.
Earlier what they used to do was to make
payment in three instalments firstly they
would pay 509 at the beginning and then
50% thereafter. After that, at the end
of the accounting period they used to get
the bonus on the profit.  Therefore,
I do not know where from the hon. Member
got that they got 380 when the guiranteed
price was determined at Rs. 500 and odd.
Jt may be that they got one instalment.
Not only that, They got bonus as -their
share 1o the profit which the Marketing
Federation makes. Marketing federation
does not misappropriate or appropriate
the profits.

Coming to the question of import,
I do not know wherefrom the hon. Member
got the figure that we had imported five lakh
bales. We had imported only 50,000 bales.
(Interruptions)

SHRI CHITTA BASU : May be, waiting
for the import.

SHRI PRANAB MUKHERIJEE : No.
We had not gone or the import of 5 lakh
bales. We went in for one lakh bale import
that too short staple cotton. There are
eertain imbalances. I do not know how

the hon. Member says that we are importing,

the entire thing. We were importing 50,000
bales only. He conveniently forgot that we
had taken this decision of exporting of 7.86
lakh bales. Therefore it happens sometimes.
If I do not consume the entire thing—Ilong
staple colton—we have to export that.
Wherever there is a shortage of medium
short staple cotton, I have to import it.
Last year, what we decided was this.
We took the decision of importing one lakh
bales. Ultimately, the actual import was
of the order of 50,000 bales. Twenty five
thousand bales were done by NTC and
the other 25,000 bales were done by others.
I'do not know about the CCI purchases as to
why they have suspended the operation.
In Punjab apart from the C.C.I. they have
cooperative organisations also in  the
market, CCI has also got the market.
I can assure the hon. Member that the
ﬂtym by and large is this. More than

ty per cent of the procurement is
being made by the cooperatives including
Government  agencies  including  the
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CCI. That ratio will be ° maintained.
CCI may purchase more.

In regard to continuation of the Scheme,
I have already mentioned that it is continu-
ing. We have to review this from time to
time. One point is there. Certain other
States have also come forward with a de-
mand and I do agree that this isa good
scheme. But sometimes aberration takes
place. I would not like to mention the
aberration here. The hon. Member are
fully aware of it. Last time, they had
created some aberration which had been
reflected. There is a trend. If you simply
distort this by one big jump, it creates some
problems in certain other arcas.

A e wge  (FEreE) I
weRa, A ag o & ¥% =W § SARmET
N 54 E

MR. DEPUTY SPEAKER : He has
exhausted all the points.

SHRI RASHID MASOOD : I will not
take much time.

MR. DEPUTY SPEAKER : There arc
no other points.
SHRI RASHID MASOOD : I will not

take much more time since he has already
covered most of the points.

MR. DEPUTY SPEAKER
brief.

: Please be

AY vl WgT ;. S ST A
f #fe Afer ow W AR W
o @ 8 A ¥ Gw owonm wwaE
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MR. DEPUTY SPEAKER : He has ex-
hausted all the points.

SHRI RASHEED MASOOD :
not take much time,

MR. DEPUTY SPEAKER, : There are
no oth~ points. -

SHRI RASHEED MASOOD : I
will not take much more time since he has
already covered most of the points.

MR. DEPUTY-SPEAKER : Please be
bri f.
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SHRI PRANAB MUKHERIJEE : Sir,
from the long observations of the hon,
Member, 1 could only m™ ke cut one point.
He wants nore representaticns of the
farmers in Agriculturz | Prices Ccmmission
and remuner: tive price for the formers
for their produce. Nobody is disputing
that. There ¢re no two opinions on thet,
But he wanted to induct scme new type of
eancept which is reslly a peculier one.
It is as if there : re two sets of people-cne

.set is grower and #nother is consumer.
Jn this countiy, every grower is 150 a
consumesr and particuleily in the frea
‘of textile, there is not @ single one who is
not a eonsumer. I do not knocw what ty
of consumers he is referring te. When he
soys thot in the cose of textiles they ere
Just sitting mn an gir-conditioned rocm,
Of the 60 million people of the country
everybedy usesa piece of cleth er & Idin
cloth. Even in the #rea of textile, he wants
to point cut that the consumsrs #1e sitting
in the air-conditioning rocm and do not
kncw the problem of the growers. Tt is
very difficult to :ccept that position,

SHRI RASHEED MASOOD : The
prcfit is being taken aw.y by the mill
.CWﬂei‘S.

SHRI PRANAB MUKHERJEE
While replying to Mr. Chitt Bisu. I seid
the t it was truc and nobedy is si ying thet
mill cwners sre not making profit.
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But it is equ-lly true thet the Gevernment
of Tndie is running 103 textile mills, which
werg sick, and which you, the Membgrs
of Prrli ment, asked the Gevernment
of Indi? 10 l.al%nvn; to nurse them. Thege-
fore, it is not the t 211 of themy 7re making
profits; some of them are incurrirg Ic

perticulerly the spinning mills. ﬂwm@
is there, which:I'wanted: to point cut, thet
you will heve to teke it 1 a perticular
level #nd if you do notteke itet2 proti-
culer, level, in the desire of giving some-
thing more to the grcwer, you will create
problems for other types of consumers,
who rre equally poor, forinstance, users
of y-rn. There ¢re 10 million pec
are handloom wes vers. If ycu fix the price
of cottomr 21 Rs. 966 per quint |, yow will
have to cleulete whit wculd be the price
of y'rn at which the wesvers wilt be #ble
to use it. therefore, a belence hes to be
struck #nd we #re fully owore cf it. Since
1980, this Government hog incres sed prices

‘of every ogriculturgl commeodity, It hos

gone even beyond the recommendstions
of the A.P.C. in every yesr and in every
agriculturz] commudity. Your prrty may
be o p°rt of the furmers. but history seys
that Indi"n Nztion: ] Ccngress is born
cut of fPrmers end it is the organisation
of frrmers, becfuse thy whele ccumtry
is of the frrmers. Whatever we 21e togdi y
is the contiibuticn of frymere. It is out
of their labour, their blocd-whatever we
have been eble to echieve. in fact, it hes
been i chieved by the frimrres. Your pery
m=y be very much interested in the fe rmers,
but historicz lly it is not correct o sty
that you ere the only perty interested .in
the well-being or develcymert of the for-
mers ; we cre equtly interested i it.

For the information of the hon, Members
1 can tell that there is 2 f2rn er representa-
tive in the Agriculture ] Piices Commission,
Though it is not within the puiview of
my Minist'y, yet I understand thet the
Acriculture: Ministiy is  contemplating
to make it brofd-b:sed #nd hevirg more
representatives from  different  sectiens
of the farming community, I do nct think
that the hon, Member hzs m' de cut 2ny
other point,

~ SHRI UTTAM RATHOD (Hingoli) :
Sir, this prrticular ¢ llirg attention is
concerned with focussing the attention
on the agitation thet is geing on in M he-
reshtta with regard to remunerative prices
for cotton. As you are aw.ie, in M: hr-
rashtra cction is prcduced by the diy-
farmers. As Shri Jyotirmoy Bosu i s said
in his report, two or three inches of rain
in this count:y cen affect the whole creup,
the whole 2gricultural secter this way cor
thatw:y.
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shtra produces ne? rly

-twa 1 kh bales. Out of this, we
the Marketing h’ been ¢
to purchase ne*'rly 16 to 17 l2kh bzles
-every ye-r. Most of the cotton on the out-
lklﬂl of our Strtes t0 the »djacent

becduse there prices of

cotton nm-u ere much ;
3 xchknnw that the monopoly

the Maheryshtre Government hz'

introduced is doing a grest service to the

, but at the rmn time I may bring
it ttti:: the notice of the Mnmsuﬁ t no
cotton grower is going to wait till you pay
him the bonus. The hon. Minister says
that the price that wag peid to the cotten
&omr in two or three inste Iments has been

ne away with it is being paid in one

inst Iment, The guarantced price is paid
to grower in one insts Iment, but he hes to
wait for the bonus if the Cotton Corpora-
tion m~kes any  profit.

Now, what is the guaranteed price fixed
for the farmers ? Shri Mukherjee will »gree
that the Committee that he hes formed jl.lst
. a restriction on us hes fixed the

pnce at the level of Rs. 480; that was last

year's price, Is it not a facl that the cost
of fertilizers on 11-6-1981 has gone up
by 17.5% ?

Is it o fact that the cost of fertiliser on
11-6-81 h~s gone up by 17.5% ? This has
been replicd to on the floor of the House,
and Idon't think he will deny it. Isn't it
a fect Mr, Mukherjee that price of insecti-
cides has gore up by 10 9? Isn't it a fret
that labour ch: rges heve : 1so gone up ?
Isn’t it a fi ct that clectricity charges have
gone up ? Isn't it a fact that price of crude
and diese] have gone up ? Are you going
to give us any increese in this or not 7
}:ou 4};?)“ said thet the Commitice fixed

S. A

13 s,

Iagree. But what about the cost - rrange
ment recpmmended by the M- harashtra-
Government ? M harzshtra Government
has olso a m chinery to ssess the cost
on esch veriety or sey on c‘ch crop. you
spend and they have derived the cost that

lﬂm
Ve seen,

they recommended.

Sir, the CCI in the adj cent area of
M- heroshtre, in Berhe mpur, is purche sing
L~147 at'the rate of Rs. 551 to Rs. 572; YL
at the rate of Rs. 511 to Rs. 587. In Adil-
abn~d, which is very close to me in Andhra
Pradesh the price is Rs. 590 to Rs. 603.
And the same is the case 2s for a5 Karna-
toka and Guj-rat are concerned. Do you
want our cultivators to teke cut 211 our
cotton and sell it to the private operators
and CCI which is purchasing cotton at the

same rate 7 And why doyou deprive us
of our own cost ? Why do you stop the
Cotton Mrrketing Federaticn to pey a
2# price to the cotton grcwers ? On

vember lest yeer the tot: | purchage
Conan Mrrketing Federetion wes 6
Ilkhs and sixtyeight quintel end this

year, I am giving the ex: ct statistics, cn 25th
1981 our total puchiee by

Cotton M!'lh(lnl Federpticr is two iekh
fortyeight thousend gquintal. Ycu can see.
This peritcplar cotton mencpcly pwehese
scheme as provided sefsont| emplcyment

.to s0 many frctory workers, to s0 many

people who live in ville ges. Are ycu going
to deprive them. When you spef k of yam.
naturally think of powerlccms -and b
looms. I»gree. They 2re ¢ Imcst ten m n
people. But what about the cultivators
who ere much more in number ? Have
:rou ever thought about them ? If you have
ht about them, plerse give us some
rml ust give 17 or 18 per cent which we
216 dém” nding, not more then thit. I am
t quoting the fertiliser price whichhas
n enha nced by seventeen end 2 he If per

- cent. Give us that much, we WI" be more

than happy.

Last year, the price of cotton seed
was Rs. 115 to Rs. 120 and this year’s
cotton seed price is Rs.235 to Rs. 240,
The price of controlled clcth hes gene up.
Mr. Mukherjee will agree with m that
its price his gone wp. Dcn't ycu think
that these cultivators who cultivi te under
adverse circumstnces hive 7lsc to put
on gome clothes 7 Don't they heve to pay
for it ? If they have to pey for it, hz ve you
decided to give something fcr the t or not ?
We do not wint Rs. 965 which hes becn
demnded by Cotton Utp:di k_Sergh.
I would not go to thet extent. But &:c
us something more. Give us the prn:e
M hereshtre Government he s recc mmended
to you. Afeer21l, it is & responsible gCvern-
ment having four Agriculture 1 Universi-
ties to go into the cost of producticn of
all the agricultural products. So, please
heve some respect @and regerd for the

i Government and 2lso or thé grcwers énd
comes to ne rly Rs, 638, That is thc cost ¥

increese the price.

1 would go ncw in the' parity and
Temunerative prices. On this, 1 weuld sty
thi t the whole Meherachtie St te, speci-
211y Vidharb, whick is the cctten giowing
area, is Ppiteted cver it end it would be
in the fitness cf things in the Hen, Minister
incserses this price by ceventeen #nd a
haIf per cent, by which the prices ¢f fenti-
lizers have gere up.
irsecticices.

1 just fcrgot ebcut
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. An Hon, Member : That covers ‘only
one item. . e

¢ SHRI UTTAM RATHOD : But it
is @ major item and I hope you willconsider
and give somstoing to the cotton growers
of Mah-reshtrr whe hr ve decided to sell
their cotton to you. They #re selling their
cotton to you "nd that is workin g under
four of your Offizers. So, ple®se consider
that we ~re not going to private pecple,
we are selling to the Government, So hrve
some reg”rd for us. H ve some pity. He
was spec king abcut P.T.I; so, I will say:
“please h-ve some pity for me™

PROF. N. G, RANGA: We are not
asking for pity.

- SHRI PRANAB MUKHERIEE: I do
appreciate the hon. Member’s feelings,
I can assure him that I will definitely takes
‘into account the increased cost of fertlizer
and other factors which are relevant. They
have to be taken into account. The sugges-
tion of the Maharashtra Government will
definitely have to be taken into account,

_This is the mechanism that we have.
It is not that we say: we are the Government
of India: and so, we will have the veto power
and .we will not agree with the suggestions
of the Maharashtra Government. The
idea is that the representatives of various
organizations,  including  Government
of India sit together and discuss; and
then arrive at decisions.

PROF. N .G. RANGA: They have not
been doing it properly.

SHRI PRANAB MUKHERIJEE: They
are; but, unfortunately, last time the meet-
ing was pot called. That is the problem.
So, we have to be a little strict this year,
because last year they were never told and
twice the prices were increased, without
consulting them.

We have Maharashtra where a lot of
cotton is produced. The rest of the coun-
try is also there where production is 50%
to 60%. So we cannot take a decision
only for Maharastra. We will have to take
into account the repercussion in the rest of
the country. This committee is to meet,
and I do feel they will take into account
the varicus fi ctcrs which hi ve 1 ker. plice

since the price was determined last
year,

SHRI S. B. SIDNAL (Begeum) : Much
has elrez dy been s¢id by my friends z bout
the remuner: tive prices ; end generzlly
spea king, everything hzs been refused by
the hon. Minister, Still, 1 would like to
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request him' to take some meastres to give
remunerative prices, considering these -
puts—pesticides and others. ;

I will request Government to tell us what
are  the measures they have taken to
save turists from fluctuating prices.
There 1s always fluctuating price in respect
of production. And there is always increa-
sed price for cotton, i.e. Kapda, But there
is a lot of disparity between finished goods
and raw materials. Raw materials should
get added value when they go to the market.
In this country, the producer is always at a
loss, and the middle-man always at a gain.
It is mostly urban-oriented. As Mr.
Mukherjee said, market the price is better
than the APC-fixed price. Then, why
should APC not imagine the market price
on the basis of speculation, demand and
supply etc. in this country ? It is not
enough just to say that the market price is
high, and that the price that is given is the
guarantee price. That is low. There must be
something wrong with the committee.

Only four people cannot decide the whole
thing—with all due regard to them and to
their expertness.

This is the difficulty : on the one hand,
we want to encourage the la bourers who are
actually supposed to be partners in produc-
tion; and on the ather hand, the consumer
is hit. So-it, is more an urbanized thing,
than a rural one. Secondly, to give any
remunerative price, Government has to
think of exports. There is a great demand
in the world for Bangla desh cotton. When
we are in excess, Government can put up a
buffer stock and dispose it of and moke
way for exports. Govgroment has always
taken care of the industries— their invest-
ment, interest, exemption from taxes, exem=
ption for export, duty exemption etc.—so
many incentives are given to industries.
But never has any incentive been accorded
to agriculture, either in terms of giving any

concession for fpesticides or for the inputs, or
in terms of giving a remunerative price.

I do not know what is going to happen
due to this mistake ? 80 per cent of the
agriculturists are the b:ckbone of this
country. India is one of the 16 countries
that produces cotton and one of the §1
countries with large production of cotton
which hes a demand outside. While consi-
derirg the prices or while disciplining the
prices, these things should be borre in
mind. Any price of any materiz] including
cotton will not t: ke @ jump in price in a
dey or two; it hes the bickground of
demand end supply relevert to the preduc-
tion also. Therefore, I submit that the
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mwnitbaﬂah:l tﬁt‘.nl;m-afu things h:tt::
considera while fixing prices, as

Minister has ajready-agreed that the market
price is already better than the guarantee

;

Is there any proposal before the Govern-
ment to export cotton to boost the prices ?
Is there any proposal before the Govern-
ment to keep the buffer stock for the better
prices or any other pro, 1 to gives subsidy
as some of the industries get in the form of
income tax-free and excise duty-free. There
are many industries which are getting when
they were started the backward districts
or something like that, Since this is an
all India problem including my statc of
Karnataka, Andhra Pradesh, this is more
concerned with dry cotton than irrigated
cotton which is only 20 per cent.

When the cotton crop in dry areas fails,
the agriculturist will have to face criseis
since they have to dance with the tune of
the monsoon. Therefore, a support price
is a must, The Committee should consider
prices taking into consideraion the fluctu
ating prices by compensating the loss year
when it is badly hit by rain and piwes.
Unless the Government keeps a buffer stock
by purchase, the agriculturists cannot have
a future. When he does not produce, the
whole thing has to be stopped.

The hon. Minister says that there arc
many industries which are at a loss and
there are many other industries which make
profit. It may be due to leakage or mis-
management. I do not know what is wrong
with the mills. But as a Jaymen I know
that the price of the finished goods has
increased hundred times right from 1965
till today, but the price of the raw-material
is kept at pace. Between the finished goods
and the raw material the producer has
no life. The producer cannot manage with
this increase in inputs with inadequate
prices.

1 do not know what is the basis of for-
ming this Committee. I do not know
whether it controls the prices or the produc-
tion. But my friend Mr. Uttam Rathod
says that it is put on our head to control
the prices and the production. I may be
excused for this. It should be more liberal
than the market price when the Minister
has been convinced that the market price 1

-The farmer needs education and techni-
cal know-how. If there is any proposal
for export, has the Government got techni-
cal know-how to give to the farmers ? We
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have many medical and asgmming colleges; -
We have every sort of occasjon in this country.
How many agricultural technical know-how
schools have been established so as to bring
about more production scientifically ?
If that is done, I think the agriculturists
will boost their production.and the economy
of this country. Or is there any plan to
specialise production of some cotton as
an attraction outside this country ?

SHRI PRANAB MUKHERJEE : In
fact, personally I would like to clear the
misunderstanding about the role of the

ttee. As it is mentioned to you, it
is not over-crossing or vetoings, it is just to
help the Maharashtra Government also.
So far as production is concerned, it does
not deal with it; it concerns only with the
g‘ocurement and the guarantee price which

s to be fixed.

The Hon, Member wanted to know about
export, Yes, export is an instrument to
stabilige the price and if we do not export
the surplus that is available, naturally, it
it will have its effect in the market and the
price will go down. That is why we export
and again last year our e xports were of 7.86
lakh bales. And with regard to improve-
ment, actual imrovement has taken place
and some of the cotton particularly Vara-
lakshmi and Suvin types of cotton have
improved. As a result of the new technology
and new methodology that our agriculturists
have accepted these types and some other
types of cotton have appeared in the inter-
national market. That is why we can
export it.

In regard to buffer stock the normal
actice so far as cotton is concerned, the
industry demanded that there should be
a buffer stock of three months even if we
do not have to export. But I did not agree.
1 suggested that we should agree to a buffer
stock of two months.

We must have, in the beginning of the
season at least two months stock so that
when the new crop of cotton comes up,
for using in the country in the intervening
period we have the stock of two months,
Therefore that policy is pursued. If wo
want to turn it as buffer stock how can we
get it after two months ? Therefore, the
consumer also is given the benefit, Last
year we had 70 to 71 lakh bales and ‘this
year about 78 lakh bales as buffer and. the
mndustry has 2.5 to 3 lakh bales. By and
_larl':, the demand and supply more. ot less
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THE DEPARTMENT OF PAR
———— TARY AFFAIRS (SHRI MALLIKAR-
JUN) : Thenalionlsnxtremey roud of the
13-17 HRS, pmmauu the Indian

JOINT COMMITTEE ON THE WORK-
ING OF DO“::.:YT PROHIBITION

Ennllo- of time for presentation of
Report

SHRIM;\TI KRISHNA SAHI (Begu~
sarai) : I beg to move—

“That this House do further extend
Fto the last day of the penultimate week
the Budget Session, 1982, the time
for presentation of the Report of the
Joint Committee of the Houses to
examine the question of the working of
the D Prohibition Act, 1961, and
the amendments which may "be made in

the law for dealing effectively with the
evil of dowry system.”

MR. DEPUTY SPEAKER : The ques-
tion is—

“That this House do further extend
up to the last day of the penultimate
week of. the Budget Session, 1982, the
time for presentation of the Report of
the Joint Commitiee of the Houses to
examine question of the working of
L Dowry Prohibition Act, 1961, and
the amendments which may be made in
the law, for dealing effectively with the
evil of dowry system™,

The motion was adopted.

MR. DEPUTY SPEAKER : The House
stands adjowned till 2.20 p.m,

13.18 hrs.

The Lok Sabha adjourned for Lunch till
twenty minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
Twenty-five minutes past Fourteen of the Cloek

it o Wt (@) ¢ gurewe wErea
et fode & faardt d e 3 8, o
pm’h‘ldlltriiﬁﬂquqa

This august House like to convey ita best
wislies to the participants of the Team and
also hope that in future they will maintain
the same spirit.

SHRI SOMNATH CHATTERJEE :
We join them in congratulating our Team.

MR. DEPUTYSPEAKER : I join the
entire House in congratulating our Team.

DR. SUBRAMANIAM SWAMY
(Bombay North Bast) : The Govern-
ment can take credit for this victory.

MR. DEPUTYSPEAKER : The Go-
vernment can take credit because they have
allowed the British to come and play here.

14.27 hrs.

MATTERS UNDER RULE 377

(i) Need for direct express train service from
Delhi to Kanyakumari.

SHRI N. DENNIS (Nagercoil) : Provi-
ding direct express train service to Kanya=
kumari, the southernmost part of the ecoun-
try, with the Capital, New Delhi, Madras,
the capital of Tamil Nadu, and other impor-
tant praoes in the south and north is absolu-
tely essential to promote national integra-
tion and to remove tha pressing prevailing
difficulties faced by a large number of na-
tlunal and international tourists, pilgrims

ssengers visiting this soulhern most
part of the country daily, with the anxiety to
see the place where the three seas meet, the
famous Vivakananda rock, the Gandhi
memofial building, to sée sunrsic and sun
set and other places of tourist interest and
also to offer prayers before the famous

temple mm Though this great necessity
caught the ultcnlu:g.of the Governmen
which is ministrial ang
mmnm in
regard, it is tonot that still this
imputn nﬂ translated into ac~

kept aside and

S

smooth operation of uxplw trains.

‘expectation 3
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y miade thom IOl with Sispicien Gos



